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FIRARE FF HATAT
feg=T
T2 faeel, 24 awaw, 2020

FAT.  3265(F).—FarT aewre, fearar =fiv oves sermar "@i2qr, 2016 (2016 #1 31) #¥
T 107 [faTaT ST ofe STerwar |igar (THT Teled) Afarf==m, 2020 (2020 FT 17) Fr =T 2 T
TAT FTFATA] FIT T&T AREAT T TINT Fd g, I &1 & TASHT 6 forg 25 e, 2020 & si

T T A1 | i srater Afegi=a wed gl

[®7. 7. 30/33/2020-ZH a1
AT FAR &g, T4 94

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 24th September, 2020

S.0. 3265(E).—In exercise of the powers conferred by section 10A of the Insolvency and
Bankruptcy Code, 2016 (31 of 2016) [as inserted by section 2 of the Insolvency and Bankruptcy Code
(Second Amendment) Act, 2020 (17 of 2020)], the Central Government hereby notifies further period of
three months from the 25" September, 2020 for the purposes of the said section.

[F. No. 30/33/2020-Insolvency]
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